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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

TUESDAY, THE FOURTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

CONTEMPT CASE NO: 1542 OF 2025

Counsel for the Petitioner: Sri Nayakawadi Ramesh

Counsel for the Respondent No, 1: GP for A.P.

Counsel for the Respondent Nos. 2 to 4: GP for GAD(Service)

The Court made the following: ORDER

ContemptCasefiledUnderSectionslOlo12ofContemptofCourtsACt,

1g71 to punish the respondents herern for willfully violating the orders of the High

Court dated 14.11 2024 passed in W.P. No. 3BB7 of 2019.

Between:

P. Santosh Kumar, S/o late S. Prabhu. Aged about 58 years, Seclion Officer'

APAdministrativeTribunal(Abolished),PuraniHaveli,Hyderabad'Now
presently working at A.P. Secretariat, Velagapudi, Guntur District'

...PETITIONERS

AND

1. Sri. K.Vijayand, l.A.S. Chief Secretary. State of Andhra Pradesh' General

Administiaiion Department-1, Secretariat Vetagapudi, Guntur District.

2. Sri. K. Rama Krishna Rao. LA.S' Chief Secretary, State of ,Telangana'
General Administration Department, Secretarlat, Hyderabad-500022

3. Sri. Sarasa Balasubramanyam. l.A.S. Principal Secretary' State^of Andlrra
iradesh, sRD Generai Administration (sR-l) Department. secretariat.
Hyderabad.

4.Sri.K.RamaKrishnaRao,Secretary.SRDGeneralAdministration(SR-l)
Dept., Sectetariat. HYderabad

...RESPONDENTS
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ol thc (}tut r,r u,irhcirau,this Crl

lrjli llQlr'l! i,Lt'HE CHrEF STICE S]t I

AND

()rclcr

APABIlSll E Lj{A ri St NG Ft

.I L, E LIO 1YB!E JBIJ]]ST]C]] G.M. \!oI{ I I I D D I N
Contempr CasL:\Lo. 1542 of 20.J5

I,lr. \.I{rnres}r, learned colurse I for thc petitione r.

2. Petirioncr had prefeired thi-s Contcmp,r Crsc for

inrp,le111cn1.,,,u oi the clirection issuecl by the cborclinatc Brnclr

o1 riris (,o,.rt :r.r,r crder datecl 14.11.2a21.

No.lSiiZ oi lOi 9

\Y,/iir I)eriiion

l-,,,i,,t. l,,llr.c(l \ounsel ior rh" pt.titiorrt.i- scrl; n,.1.;1.1.,., i,111

nternpt Crsc :rs tlu: Cloi cll treltL

r.s tn lhe ll-1 )c(,.ss of implementinq iiic :rtor.rs.ritl oxlcr

cl:rri:Ll I+.i ) 2Ol+ I,ou,e'er, lc;rrneci counscl -seck iiberrr.ro rhc.

pctitionc: lo rrp-rro;rch this Cor-rn h en ,rppropri.irc proe.t...rurg. ir

tlrc :rirrri,s;ritl,rtlcr- rhtecl 11.11.2C21, is .ot prope li, con,rpiierl

uith ,rl his plc.r is rljcctecl.
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4. ,t\ccordingly., the Crnternpt Crse is dismrsseci as wirhdrau.,n

with libeny to thc petitioner rn rcrrns ol the pral,er made. No

costs.

closed

A a sequel, miscellancor_s petitions, pendLng if an,v, srand
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HIGH COURT

DATED: 14110i2025

ORDER

CC.No.1542 of 2025

DISMISSING THE CC

AS WITHDRAWN
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